CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAKSHASHILA HEIGHTS INDIA PRIVATE LIMITED
OPERATING IN REAL ESTATE BUSINESS AT AHMEDABAD
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

This has reference to the Form G issued in accordance with Insolvency & Bankruptcy Code, 2016 and
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016 and published in Financial Express - Ahmedabad (Covering all Gujarat) in English +
Gujarati Language and Gujarat Samachar — (Edition — Ahmedabad) in Gujarati Language on 31% March,
2026 and corrigendum to Form G published on 17" April, 2026. On account of the receipt of requests from
certain interested applicants and pursuant to the approval of Committee Of Creditors, having agreed to
extend the timelines specified therein, the timelines of the Expression of Interest stands amended and
restated as under:

SL. RELEVANT PARTICULARS
1. | Last date for receipt of expression of 7% June, 2026
interest
2. | Date of issue of provisional list of 17% June, 2026

prospective resolution applicants
3. | Last date for submission of objections to | 22" June, 2026
provisional list
4. | Date of issue of final list of prospective 2™ July, 2026
resolution applicants
5. | Date of issue of information 7% July, 2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

6. | Last date for submission of resolution 6™ August, 2026
plans

7. | Process email id to submit Expression of | cirp.thipl@gmail.com
Interest

Please note that all other particulars with reference to Form — G and corrigendum to Form G (other than the
above changes in timelines) published in the newspapers as mentioned above remain unchanged.

Date: 23 May, 2026 UL/Q/}/
Place: Mumbai /H(O\ /
Abhijit Gokhale

Authorised IP/ Director,

Orion Resolution & Turnaround Private Limited
Resolution Professional of

Takshashila Heights India Private Limited
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAKSHASHILA HEIGHTS INDIA PRIVATE LIMITED

OPERATING IN REAL ESTATE BUSINESS AT AHMEDABAD
(Under sub-regulation (1) of regulation 36 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

tothe

receipt of requests

Code, 2016 and Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016 and published in Financial
Express - Ahmedabad (Covering all Gujarat) in English + Gujarati Language and
Gujarat Samachar — (Edition — Ahmedabad) in Gujarati Language on 31st March,
2026 and corrigendum to Form G published on 17th April, 2026. On account of the
in interested

Committee Of Creditors, h:

d to extend the timeli

ified therein, the

timelines of

[SL. RELEVANT PARTICULARS

1. | Last date for receipt of expression of interest

7th June, 2026

resolution applicants

o o

applicants

resolution applicants

2. Date of issue of provisional list of prospecive

.| Last date for submission of objections to provisional fist |
.| Date of issue of finallst of prospective resolution

. | Date of issue of information memorandum, evaluation |
malrix and request for resolution plans to prospective

6. | Last date for submission of resolution plans
7. Process email id to submit Expression of Interest

17th June, 2026

22nd June, 2026
2nd July, 2026

7ih July, 2026

| 6th August, 2026
cirp.thipl@gmail.com

mentioned above remain unchanged.
Date: 23rd May, 2026
Place: Mumbai

Please note that all other particulars with reference to Form — G and corrigendum to
Form G (other than the above changes in timelines) published in the newspapers as

Orion Resolution & Turnaround Private Limited

sd/-
Abhijit Gokhale
Authorised IP/ Director,

Resolution Professional of
Takshashila Heights India Private Limited
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\Mob : 99987 40481

SNAAP CBCT CENTRE
Aldaide, oizeryzi, HIZ2A
Aoe2 HIZ NdA 8.
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3skidly Aoe2

Mo. 95140 79805

g 8 A3cid 2ecil Glinsleil El2a S
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91041 34949

Vacancy available in a reputed
fire safety company located at
Rakanpur, Santej for
CNC Programmer &
Operator (HAAS Control)

M.: +91 - 99251 45261

2le2s SNAY W2 2ARI NFA B
(1€ 210 DA ieARIsH HIZ)
) ssal widler sour 3aqell asa, aofl ABuIlkia

adl 3.2, w2d alkean 1A% - ailell

Doctros

2) Physician - mp

P. O. Ranasan, Ta. : Talod,

Wanted

1) Gynecologist - MD / DGO

3) ENT Surgeon - Ms - Visiting Consultant

For 75 bed charitable multi-speciality hospital established in 1993.
Managing Trustee :-

ANJALI HOSPITAL

Email :- anjalisrhd@yahoo.com e M. :- 99257 47740

(Full Time)

Dist : Sabarkantha - 383305

: @RIsid @

dlisid eRiddl 8lal A,

Bl DA,

B2oflaiell A NgA.

G Riziel sfiiereledl 53 avidadR dgell adia
NOC_$3iS:542/ISC-8/2026/4871-72 D.02/05/2026 o4
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WE ARE HIRING!

“ = 3hagiratd
=( AssociateS
w " Private Limited

Education

[Experience

2] alsddie) 2 - dul. wuRi], dadl 2.2, w2a Alka A, v2a

8ol BIAIGA 33, 0ldl oA 2205 uIBA Mo, VA - ARoll, Ulei- 3535¥1

Vacancy, Required Required Location Details
Junior 5 BE/Diploma - | 3-4 Years |Gujarat | Experience in relevant
Engineer Civil Engineering engineering field
Surveyor | 10 BE/Diploma- | 1-5 Years |Gujarat |Experience in survey &
Civil Engineering infrastructure projects
Bridge 4 BE/Diploma - | 5-8 Years |Gujarat | Experience in relevant
Engineer Civil Engineering engineering field
Supervisor [ 10 12th Pass 1-5 Years |Gujarat Elrungconstmcﬁon site
supervision experience
Billing 2 BE/Diploma- | 2-5 Years |Gandhinagar| Experience as a Billing
Engineer Civil Engineering (Head Office) Engineer in
industry

Sargasan, Gandhinagar

Interested Candidates Contact: 9016700047
Email : hr@bhagirath.org e

Address: 901, 9th floor, Capitol Icon, Nr D-Mart,

[




WWW._.FINANCIALEXPRESS.COM

SATURDAY, MAY 23, 2026

FiNANCIAL EXPRESS

PUBLIC NOTICE

JM Financial Home Loans Limited
Registersd Oifice: 3rd Floor, Suashish IT Park,

Plot Mo. GEE, Off Datta Pada Road, Opp. Tata Steel,
Borivali (E), Mumbai-400 DEG

POSSESSION NOTICE

Urder seclion 1304} ol securilisabion and recansiruction of inancial assels amd
enforcement of security intorest acl, 2002 and rule (1) of the security inbenest
(enforcement} mia 2002, {appandix iv)

Whereas the undersioned Deing the auhoresed officer of JM Fingackal Home Loans Limiled.
(hereinafler referred as JMFHLL) wncer the secunbization and reconstructon of lnancial
As5els and emorcement ol secarily interestack, 2005 dnd @ exsncise of powers comlerred undes
secton 13(2) mad with ke 3 of the segurity interest (erdorcement) rules, B002 iszued a
Demand notice bo the. Dormowers) co-armewer (s quarantans) mentaned herdn below o
repay the smaunt mentioned in the motice wahin G0 days rom e date of receipt af the said
notice. The borrgwes{E) co-bormowes () quarantor(s) baving faled 1o repay e demanded
Fmount, rabce 5 hereky given ba e borrowens )| Co-barmeeser s pouaranbon ) and the public
in-general hat the undersigned an behall of JMEHLL has taken possession of 168 property
discribed hereindelow in exercise o powers conderred an him under section 1344) ol the said
att read with rale B(1p of Ghe nd roles, The borrowens ) co-barroser(Siquarambarns) in
particutar and the publks in generat is hereby cactioned nol o deal with thie below menboased
property and any deaings with e said property sl e subject i thi first charge of the JMFHLL

for 1 armounl a5 rentianed harein beiow wilh fuburg imgrest theracn.

St Bamnuzrull.rrltn-ﬂwuuqtrﬂl;uamw{t}

1. Date of Possession
2. Demand Motice Date

No. ame and Laan No. 3. Amount Dee In Be. As an
1. |1. Mr. Avdheshkumar [1. 20-05-2026 2. 07-03-2026
2. Mr. Anand Siagh (. Bs. 15,24,273/- [Rupees Fiflmen Lakh

Loan Account Number:- HANK23000045720 | SHertl Four Thoviasand Two Hutted 126,

Description of Secered Assel (Immovable Property): Flat Mo, 106, 15t Baor, Buldng - 8,
Zanan Towsr Block Mo, 289, Mouje: Bhadkodra, Tal: Arsdesfowar, Dist: Bharuch, Guadat, Pln
Coca - 393007, Bast ; Margin Road & COP Wast ; Margen & Vasakat Had & Road, Morth ; Mangin
& Vazahat Had, Souh  Vasahat Road & Builsing No - B

3 |1, Mr. Kanushhal Keshulshai Parmar 1. 21-05-2026 2 07-03-2026
2 Mirs. Manishaben Kanubhai Parmar | 4. Rz 3,52 564/~ (Rpees Three Lakh

._ i Fifty Two Thomeand Free Hundred Siady
Loan Accoumt Humbsar:- HSAT18000002558 Mine Oniy) az on 06-Mar- 2028,

Deseription of Secured Asset (immovable Property) - Flai e, 211, Second Floor Building -
ahivam Resadency, RS No. 360 Block Mo, 347, Paiki Plot Mo, 313 To 324, Mouje: Kameel. Ta
Harmaeg, Dist: Surat, Gujarat, Pin Code - 384185, East : Adj, Row House, West - Adj, Road, North
: Buslding Mo - B, South - Adj. Pal

Date: 23.05.2026
Place; Gujarad

For J Financial Home Loang Limited,
S0/-, Aarthorized (Hficer

AHMEDABAD STEELCRAFT LIMITED

CIN: L27T109GJ1972PLCO11500
Regd. Office: Ahmedabad Steel Craft Limited 213, Sakar -V,

Behind Natraj Cinema, off. Ashram Road, Ashram Road P.O,
Ahmedabad - 380058, Gujarat | Tele. 0120-4385913
Email: ascsteelad1@gmail.com | Website: www.steelcraft.co.in

Notice to the Equity Shareholders of the Company
Sub: Transfer of Equity Shares of the Company to Investor Education
and Protection Fund Suspense Account.
Sharehpiders are hereby Informed that in accordance with the provisions of Section 1.24(6)
of the Companies AcL 2013 read wilth the nvestor Educaton and Protaction Fund Autharity
Accounding, Awdit, Transfer and Refund) Rules, 2006 (IEPF Rufes), as amendsd rom time |
to fime, Equity shares of the Company, in rezpect of which dividend antitemant have
remamed unclamead or wpaid for 3 consaculiva panod of Savend T yaars of mare, ara
required to be statutonly transferred by the Company o the Investor Education and
Protection Fund (IEPF) Sispense Account of the Sovermmentof India.
As par reconds of the Company, unclaimed { unpasd dividend for the inancial year 2008-18
i.e. for the year ended 315t March, 2019 will be fransfermed fo [EPF on ar afber D51 (V2021
The unclaimad [ enpaid dividand for the T {seven) consaculive vears from the Financial
Year 2018-19 up ko the Dividend for the Fnancial Year 2025-26 & presenily lynng with he
Company. In accordance with the IEPF Rules, the concermad members ane nereby given
an pppartunity to claim such dividend for the Bnancial year 2018-19 by submiltng 2 duly
signed reguest letter as to reach af ihe Regisiersd Office of the Company or RTA, Mis
MUFG Intime India Pyt Ltd., 3th Floor, 506 TO 503, Amarnath Busingss Centre=1
[ ABC-1), Beside Gala Business Cantra, Nr SL. Xavier's Coliega Comer, Off G G Road
Efiz’s brigge Ahmedahad — 330006 on or before 20082028 |
The Details of the concemed shareholders and Equity shares held by the Equity
sharehalders which, f nol clasmad, will be Iransferred o [EFPF, are avaiable on the
Company's websie waw stealcraff.co.in,
In caze valid claim s nod recesved by the Comgany'RTA by the aforermentioned date or
such exlanded data, the Company will have no oplion but io 1ake aehan iowards franstar o
the shares by IEPF, pursuant io [EFF Rules. The concerned shareholders, holding shares |
i physical farm and whose shares are liable to ba transfered o IEPF suspense Accoun, |
may nole thai the Company would be issuing duplicate share certificats(s) in bau of the|
original share certificatels) held by them for the purpose of fransfer of shares 1o IEPF|
Suspense Account as per [EPF Rules and upon such issue, the onginal shares
cerificate(s) which stand registered in their nams will stand automatically cancelled and be |
geamad non-regotiable. The shareholders may further note that the details uploaded by
the Campany an its wabsite should be ragarded and shall be deemed adeguats nofica in
respect of issue of duplicate sheres cerificatels) by the Company for the. porpose of '
transfer of shares bo [EPF Suspense account pursuant bo IEPF Rues. Upon transfer of
shares 10 |EPF, Sharshalders can only ciaim the sharas fram the [ERPF by foflowing the
procedure prescnbed under the IEPF Rules
Individisal Latters in this regard has bean sani 1o the concemad members at thesr |atast |
registered address available with the Company/®TA. Clarification on this matier. |
required, may be sought from the Company/BTA by sending email afl
iepd sharasigin. mpms. mufgcom or by calng them at 079-26465179. This Notice =
published pursuant io the provisions of IEPF Rufes, 20146,
Faor, Ahmedabad Steelcraft Limistﬁ::l

Anuja Jain
Company Sacretary

Date; 7305 2026
Place: Ahmedabad

des s sfem
lnn:lalﬂ:: India BOI

Relationship beyond banking

IDFC FIRST Bank Limited

ierstwhile Capital First Limited and
amalgamated with IDFC Bank Limited)
CiIN : LEST10TNZ0M4PLCO9TTE2
Registered Office: KRM Towers, 8" Floor, Harrington Road,

Chetpet. Chennal-600031. TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022,

APPENDIX IV [Rule B(1)]
POSSESSION NOTICE (For immovable property)
Whereas the undersigned being the Authorised Cfficer of the IDFC FIRST Bank Limited
ierstwhite Capital First Limited and amalgamated with IDFC Bank Limited) under the
aecurtization and Reconstuciion of Financial Assets and Enforcamant of Seceniiy
Imierest Ack, 2002 and in exercise of powers conferred under section 130 12} read with rule
3 of the Secusity Intsrest {Enforcament) Rules, 2002 issued & demand nobce dated
1102, 2026 calling upon the bormower. co-boemowers and guaranions 1. GOVINDA VITTHAL
BAWANKAR 2. ASHA VITTHAL BAWANKAR to repay the amount mentianed in the
nofice being Rs. 3,27, 307,55 (Rupees Nine Lakh Twenty Seven Thousand Three
Hundred Seven and Fifty Five Paise Only) as on 10.02.2026 within 60 days fom the
dale of receiptofthe said Demard notice
The barrewers having failed to repay the amaunt, nolice is hereby given 1o 1he bomower
ard the public: in general that the undersigned has taken Possession of e propesy
described harein Below in exercise of powers conferrad on him ender sub = section (4] of
section 13 of Act read with rula & of the Security Interest (Enforcement) Rules, 2002 anthis
19" day of MAY 2026.

The bomowers in pasicular and the publicin general is heneby cautionad nat fo deal with
the property end any dealings with the progerty will be subjec fo the charge of THE IDFC
FIRST Bank Limited |erstwhile Capital First Limited and amalgamated with IDFC
Bank Limited) for anamount of Rs, 5,27, 307,55 [Rupees Nine Lakh Twanty Seven
Thousand Three Hundred Seven and Fifty Five Paise Only) and interast tareon
The borrower's atiention & invitad 1o provisions of sub = Section (8) OF Section 13 of the
Act, in respect of ime available, 10 redeem the secured assets.
Description of the Immovable properties
All That Pizce And Parcel OF Property Bearing Plot Mo 533, Admeasuning 48.06 Sq. Yard
g 40,18 S, Mis., Along With 25.76 3. MMis. Undivided Share in The Land OF Road &
Gop, Tolal Admeasuning 65.94 3g, Mts., In"Mahek Rasdency-2", Siluate Al Biock Mo, 285,
27 WMeoge Vikage Sivan, Teuka: Olpad, Distict Suraf, Gujaral-324290, And Bounded As.” East
:Plot No. 592, West : Plot No. 584, North : Society Internal Road, South: Plot No. 628
adi-
Authorised Cfficar
IDFC First Bank Limited
(erstwhila Capital First Limited and
amalgamated with IDFC Bank Limited)

Date ; 19-05-2026
Place : GUJARAT
Loan Account Mo : 100BG5983

Parel &b Canara Bank £\
N [ it synaicane |

Siressed Assel Management Branch, Clrcle Office Bullding, Eth Floor, 'B' Wing,
C-14. G-Block, Bandra-Kurla Gomplex, Bandra East, Mimbai- 200 051
Tele:s DF2-26T28TAZATLETT ATRAETIS; email= ch 15560 canansank oom

SALE NOTICE

E-AUCTION SALE MNOTICE FOR SALE OF IMMOVABLEMOVABLE
PROPERTIES THE SECURITISATION AND RECOMSTRUCTION OF FINANCIAL
ASETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
FHULES B{6] & 9 0OF THESECURITY INTEREST 1EHFD'FIC-EMEHT] RULES 2002,
Maotice is hereby grven to the public in general and in padicular fo the Bomower [5hand
Guarantor (8} that the below described Immovabtde/Movable property mortgeged)
charged fo e securad Creditor, the Symbeolic Possession ol which has been Laken
by the Authorized Cfficer of Canara Bank, will be sold on A5 s whane i5°, As is what is”
on 2406, 2026, for recowvery of Ris. 355,01,22,001 (Rupees Three hundred fifty five
Crore one Lakh twenty two Thousand one only &5 on 21.05.2026 plus ferdhear
interastand cost from 22,08, 2026) dus tothe S54M Branch of Canara Bank from Mis.
INDEPTH TRADING (P} represented by PartnersiGuarantors- Mrs. Ramillaken
Shah|Guarantor and Legal heir of Mr Rameshchandra B Shah), Mr Azhik R Shah
{Legal Heir OFf Mr. Ramash Chandra Shah) and M/s. Ashik Woolen Mills
{Corporate Guarantor).

The resarde pricoe and thesarmest money deposs) will e as rmenlioned balow

ar, Reserve
Ho Price

Earnest Money

Dascription of tha Proparty it

Al that prece and parcel of land bearing plol
o A0, 00 Industial Arss, Mansa, MNarlh
Gagaral. Sy Mo BTTA78 and BED Village
Mansa exben! of sile 2200 sgmir and fhe
following Faciory thereon: Main Production
Hall: 17762 sq.ft. Raw Materail Godown:
4535 =q. ft. Finished Goods Godown: 2675
1, aqE.ft. General Store Room: 1403 sgft DG Rs.

SET and Compressor Foom: 897 sqfi.| 22600 lacs
Adminlsirative Block: 2352 sgfi. Gues
Roor: 2550 sq it Cantesen: 3632 sq. 1.
DAherAuxillany Strociune; 500 3.1
Boandaries: Norh: Plol MNo, 303, South:
Pl Mo 30651 and 30572, East: WManss 1o
Wisnagar Boad, Wast: Road

Rs.
22,80 lacs

Rs. 56.00 Rs. 5.60
lacs Lacs

The Eamest Money Deposd shall be deposited on or before 23.06.2026 uplo 5.00 p.m.
Fer farther details may contact Mang) Kumse Gupka, sutharisad Oficer, Canara Bankl,
SAM Branch, Mumbai (Mobd#e no 9828234344} or Mr.bManu Goyal Senior Managar
(Mob. Mo, TOEZ336442) may be contacted durng offlce howrs on &ny working day.
The  service  provider Baanknel (s PS8 Alllance Pyl Lid), (Contact Mo,
FO4EG12345/63640107172" B2912202 20/3E02 219846 B160205051, Ermail: support
BAAMEMNET@pshafiance. com. fsupporlebkray@procure2d T.com).”

2, | Piand e Machinery available @ the site

Sdi-
Buthorised Officer
Canara Bank, SAM Branch

Drate: 22.05.2026
Place; Mumbasi

BANK OF INDIA

AHMEDABAD ZONAL OFFICE: RECOVERY DEPARTMENT
6TH FLOOR, BANK OF INDIA BUILDING, BHADRA, AHMEDABAD. PHONE:079-66122528,66122530

1st Floor,Sangam
;‘f UGITIGECENLY  Tower Church Road, Jaipur- 302001

POSSESSION HUTI:Z'E {FOR IMMONVABLE PROPERTY]
{45 per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002

WHIELAS, The undervgned being the Authoried Officer of 1B INDUSIND BANK LIMITID wender the
Spcuwiithation and Becomdiroction of Finamcial Assets B Enforcemant of Security intenest daot, 3007 [Act Mo. 54
of 1002} (SARFALS] Act] s in exercine of powers copferred ynder Section 18 [12) resd with Aole 3 of the
Secudity infenest [Enforcament) Aules, 2002, hsoed 3 Demand Nedice dared 6/ 02 BO3Echough Reghiened
Fust therehy caffing upon tse borower and Co-horrewernbansh Eethavhhal Siemna, Ankits Harish Suvarm,,
Lean Aicount Mo GASDOETS N mepay the ameunt manioeed in e said rolice Bing IMR. 5,063,551 4E/-
[Rupees Fifty Lakh Sheby Thiee Thousand Five Hundred Fifty One Pale Fourty Eight Onlyl as on It Feh
2odEalong with chispis, ooits el WithisSd days brom The dite ol Pecezt of The ek sotice,

The horroaer oo borromer|s) hawing Falled to repay the amount, rotice b5 herehy ghien to the bomowsers and
the publi n ganedal hat the wnderiiprd bas ywhen passeiakan al the pregecty deacribed hisin below' in
cﬁﬁsnm:urs comderred on him under section 13 (4] of the sald Act Fead with rute 9 of the sald Rules on
Ehnd e, U5,

The borrower oo Borrower|s) In particular and the peblic In general s hereby cautioned not 1o deal with ihe
praperéy e sy dealings with the prope iy will be subject 1o the charge of Indusing Rk L1d,, Bar an st
INR. 5,06X55L 48/ (Rupeis ARy Lakh Slay Theee Thoussnd Flwe Hundred ARy One PaiseRoerty Elght
Cnbyland furtbsr interes therson, phu cogty, changes, expensey incured from 1thFebruarg 2176

DESCRIPTION OF THE IMMOVABLE PROPERTY

All Tht Paece and Parcwl of p riy Baa Tanament Mo, C-356, BRavnaTenamint, Rl Nagar Ca Op.
Hewsing Saciely, Sureey No SXSES, Vains, Barrage Road, Bhmedsbed Gujaret = 380007 Admsasurieg plol
Ared 1fi.!1 5q. Mark Dordtruched Moo area :HE.H; Mies slatding i thi nanm of M Suvacna Harish
Mashavial. East: Malay Tenmanet Commee Fis

‘West Arvindbhai Thakkar s house after Sodaty Road, Nomh: KrishnakantOwandulal Tha kiars House

Sauth: Nainchandrakadiya's House
Suthonsed I:Irmr! indisind Bank I.Irnheﬂ|

[ate: 21.05.2026

2

Appendix - IV [See rule 81} POSSESSION NOTIGE (For Immevable Prapesty)

Mace:hhmedahsd

MNAI Lunzilkwd Bramch : Shop Mo, 1-8, Raj Empire,

aai : PG Mr. Sarbativa Takay, Lunsikul, Navsan, Gujasal-306445
Bank of Baroda | phone Mo, 2617 235477

Whereas, Tha undersigned baing the Authonzed Oficar of the Bank of Baroda under
the Securit@ation and Reconstmction of Financial Assats and Enforcement af Security
Interest Act, 2002 (549 of 2002} ard m exercise of powers confarred uwndar Section 1312
read with nade 3 of the Security Interest (Enforcement) Rues, 2002 Sswed 8 Demand MNotice
dluted 18.08.2025 callng won the boroeear Mr, Pareshkumar Shantilal Punatar and
Mra. Shobhnaben Shantilal Punatar, it's Guarastor : Mr. Chimanbhai Nagarbhai
Punatar fo ropay the amomnt menticned in the notica baing Az, 11,62,584.35 plus
unapplied interest fram 1308 2025 and Other Cherges thereafter, within 60 days from the
date of recipt of the sad notice.

The Bamawess havag falled to repay the amaount, natice |5 hereby given ta the
Borrowars and the public in general that the undarsigned has takan Physical Possassion of
ihe property described hesgin below m exarcise of powers condermes) on him under sih-
saction |41 of section 13 of Act read with ruba 8 of tha Sacunty Interest (Enfarcemant] Rulas,
2002 amthis the 18th day af May of the year 2026,

The Borower in particular and the public in gerearal is herehy cavtionad not to desd
witdh the property and amy dealings weith the progesty will be subject to the charge of Bank of
Baroda, NRI Lunsikui Branch for an ameunt of Rs. 11,62,584.35 plus unapplied mterest
fromm 13,08, 2025 and Bthes Charges thereafter

The Bomower's attangion is invitad to provisions of sub-section (B] of section 13 of the
At inrespect of time available, to raddem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Praperty beanng Gamtal lznd of Village | Chovisi, Total Land Adme 437900 Sg. mtr
constucted multistosiad bailding namaly Prabhakun) Flowess conzisting A, B, C, 0, E, F and
G Bisldings {Wing) nemely Flors, Lotus Orchid, Wid Rosze, Erike, Rock Ross, Safiron
respectively paiki Flat do. 0203, Znd Flear of building - C, Orchéd Congtruction erea of Flat
admeasurng T2.03 Sq.mir. Buper Built up area 51.68 Sq.mir. Build up ares and 43.22 Sq
mitr. Carpat araa haaring Grampenchayat House Ne: 2379 along with undivided shara in land
adm. 11.73 Sq_ mir situated Choviei, Tal. and O=t. Nawsari. Balonging ta Mr. Paresh Kumar
Sharisal Punatar and Mrs. Shobhnaben Shantilal Punatas. Bounded by :- East : Flat No.
C/Z204, North : 0TS than D-Building. West : Internal Road of Society, South : Flat Mo, /202,

Date ; 18.05.2026, Place : Navsan S, Authonsed Officer, Bank of Baroda

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAKSHASHILA HEIGHTS INDIA PRIVATE LIMITED

OPFERATING IN REAL ESTATE BUSINESS AT AHMEDABAD
(Lmvder saib-re gulation (1) of regulaton 364 of the Insslvescy and Bankrugtcy Board of India
[Insalvency Resoluthon Precess for Corposate Persans) Regulations, 2016)

This has referenca to the Form G iseued in accordanca with Insotvency & Bankruploy
woda, 2016 and Insshency and Bankrupiey Board of Indig (Insofeency Resalution
Frocaess lor Corporale Fersons) Reqgulalions, 20168 and pubished i Financial
Express - Ahmedabad (Covening all Gujaraty in English + Gujarati Language and
Gujarat Samachar - (Edition < Ahmedabad] in Gujarali Language on 31st March,
A0 and cormigindurm by Fom G published on 1710 April, 2026 Cn aceaunt of he
recelpt of reguests from cerain iterested applicanis and pursesnt to the appsowal ol
Committes Of Creditors, having agreed 1o extend the tmelines speclied thersm, the
firmaSngs of the Exprassion of Intenest stands amended and restated as under

SI_| RELEVANT PARTICULARS
1. | Last date for receipt of exprassion of interast | 7ivdune, 2026
2. | Date of izsue of provisional list of prospeclive 17t June, 2026

| resolution applicants {
3. | Last dake for submission of ojections fo provistonal list |
4, | Dale of issue of final st of prospectes resolulion
| Bpplicants -

5, | Data of izsue of informabion memorandum, evaheaion

mialrix &g recuees! lor resolulion plans o prospectig

_| resolution applicants

6. | Last dake for submission of resokfion plans

7. | Process email Id o submed Expression of Interest

22nd June, 2026
2nd Juby. 2026

| Tt July, 2026

|6t August, 026
cep.thipl i gmad com

e ey e e

Plaasa nobe Ihal all aler pariculars wilth relarencog 1o Farm = G and corrigendum (o
Form G {ather than The abowe -El'IEI'IgEE. i lrmseslineg ) |.'I|J|:I||3|'rE'ﬂ inthe Ne's3fapans g5
mentoned above remain unchanged.
Dhiatey; e My, 200
Place: Musnbal
adi-
Abhijit zokhals
Authonsed 1P Direclor,
Orion Rescldion & Tumaround Private Limitad
Rasolution Profassional of
Taxkshashila Hr_:ighl;s India Privatiz Lirmiled

TORBENT PORWWER LIBITED
Regaisrad Ofite. BAMANVAY b0
TO WHOMSOEVER IT MAY CONMCERN
NMOTICE i honelry geemn Pl o Coriliaie]s] o e anier serdoned sy oo ol T Carpan) ks

Emmr wmbmisgran ad snd ihe boade e’ of B wesd pe erilms ppgls pefje] s tures sl b B e
o i Dupliale (edifioais]s]

TAPOY AW A A &Y DAL BEDSTE

fais fama LoAlamy Samidmdy] o eeden Wamads L]
A= ¢ @m byddey [pod F eew's, Fam R s iy Wl il s
8 Pl [l | T ek — F WEAE] Lakg 101 -
Dol b el BRaRy,. N, BeE Lk " " e LY T

Thait Puble g Bebbly Laobomed afiesdl Pl hiting b Sealing i® mby miy e85 B Sbowd coleired abide
cef L B

Bivy el wihs T iy DR i b 6 Pid il Shari PR B AhOuld 8P kulh RS el B
Comjpuitry of is Ragiutral shd Trkhsle Agars' WLIFG 605 (30 Povats Lsslad 387 Pas CA00, 1 Flissi
LB OE Marg, Viahinsd (W) Waeinki-S0000 TEL PO HTET wilhin 10 dipi o pobldifdh of Dl sl
whwr wtiit A o Clpm sall b enieis sl gnd e Compeey bl procees] boiess o T Duphals BRam
Cwitifs winls ]

Pies: SUHAT

Mameis] of tee hotder(s] kg
Owie: ZRAS/36 m—— —

Lol Camimmat

PUBLIC NOTICE

MOTICE iz hereby ghven that 1. SHAILESHEUMAR DHANSUKHLAL ELIPAMVALA & 2.
IIGNESH DHAMSUEKHLAL RUPAWALAY (hereinafter referred to as the zaid
Mortgagors/Borrowers) Purchasers) have crested maorigage in respect of the
Froperty mare particulary described in the Schedule hereunder In favour of g four
clients HOFC Bank Limited (Branch Address 02nd Floor, Riddhi Shoppers, Opp. Star
Bazar, Adajan, Surat -395009), the below mentioned Property from it's Owner "1,
SHAILESHEUMAR DHAMSUKHLAL RUPAWALA & 2. JIGNESH DHAMNSUKHLAL
RUPAWALAY through a Sale Deed, Registered in the office of Sub Registrar at SR.
Mo. 1553 of 2024,
That the Present Owner had informed Mon Receipt of Certain Oviginal Documents
wiz; (1) Sale Deed Reg. Mo. 6759 of 2003 executed in favour of “Ashwinlumar Shethi
(HUF). By "Land Ownars” And Registration Recelpt of Sale Deed Reg. Mo, 6759 of
2003, And (2] Registration Recelpt of 5ale Deed Beg. MO, 2496 of 2005, Incomplete
for the reason being “Lost or Misplaced" from Previous Dwners, Hence Mon
Byailability at their end, & that never ever it was used as Security for obtaining any
Financial Assistance by him/her/ them or any one else,
H the afaresaid Qrginal AgreementsDeeds/Documents, fowend by any persan, the
same shall be handed over at the address mentioned herein below, Further, iFany
person, body, individweal, institution having any claim and for objection in respect of
oF against or relating to or touching upon said property by way of sale, lease, lien,
maortgage, charge, encumbrance, gift, sasemeant, maintenance, inharitanca,
testarmentary deposition or atherwise or having in theer custody amy ttle, documents
pErtaining the said Property shall communicate the same o the uru:ler".ignr'd Ak my
address within 14 days from the publication of this notice with docsmentary
avidence in support thereof, failing which all the claim, of such person shall be
considered to hawve been waned and or abandoned. Any objections raised after the
complation of the 14 days shall not be binding wpon the said flat / Property or my
Client.

THE SCHDEDULE ABOVE REFERRED TO

iDetail descriptionof the property)

Immenvable Property Premizes of PLOT Mo, 109 {as Per 7/12 Plot Mo, 23 Palkes 109 )
admeasuring 158,01 4q. mtrs., asperSite admeacuring 140,47 4q. mitrs., along with
Undivided Share in Road admeasuring 71.00 $q. mitrs,, “HINA BUNGLOW"
developed upon land sitwated in State: Gujarat, Districk: Surat, Sub-District & Taluka
City, Muoge: Bharthana-Vesu bearing Revenue Surway Mo, 784902 961 1101 11/2
Palkee, 117312 13/1, 1342, 14/1, 1442, 14,/% 15 16,17, 18/2f1 18/2/3 18/3 18/4,
24, 113/1 Paikee, 1132 palkes, 114, 114/ 1+ 3+4/4, 118 1+2+43+4, 11472, 115/111;
115/1/2. 115/2 And Block No. 26, 27, 23, 30, 55, 33, 34, 35,54, 53,52, 31. 56,57, 58,
48,47, 46, 29, 32, £9, 36, 50, 51, 37, 38, 44 atter amalgamation Block Mo, 23, TR Na
13{Bharthana \Vesu), Final Plot Mo, 32 B 33 {08d F P Mo, 27| NLA, Land Paike

Date: 23.05.2026 Place: Surat Madhavi Patel

Office: 506, Sumerru Business Corner,
Advocate

B/H Rajhans Multiplex, Pal, Surat - 3950049
[Gujarat) Mob: +31 84606 28937

ADD-SHOP E-RETAIL LIMITED

CiIN: L51109GJ2013PLCO76482
Address: Office No 38 Third Floor, The Empona Building Mr. AG Chowik,
Rajkat Kalavad Road, Rajkal, Gujarat, India, 360007 Tel. No.: 0281-2363023
E-Mail: info@addshop.in | Website: www.addshop.co

STATEMENT OF AUDITED FINANCIAL RESULTS FOR
THE QUARTER AND YEAR ENDED ON 31/03/2026

(7 In Lakhs except EPS)
; Quarter | ForYear |  Quarter

_\5“ Particulars Ending on| Ending | Ending
| 31032026 31.00.2026 31.03.2025
i | Tofal income from operalions 569813 | 1562040 | 445734
£ | Wed Profit / Loss for the period (bedong Tax |

Excaptional and'or Extraardinary items) 5B.15 | 15168 | 4903
1 | Bt Profit / Less for the pariod [after |

Exceptional andfor Extraordinary items) 2815 | 15155 | 43.0d
4 | kel Profit/ Loss for the pariod after tax I

[aftar Exceplional &lor Extraardinary ilams) 3606 | 10540 a5 18
5 | Tolal Comprehensive income for the period

[Comgriging Profit / (Loss) for the period

[after 1ax) and Other Cormgrehensive _

Incame {atter ax)] 3606 | 10540 | 36.18
& | Equity Share Cagital 2831.300 | 283130 2B31.30
T | Face Value of Equity Share Capstal - 10/- | 101
4 | Earmings Per Share (Basic | Diluled) 03 | 037 | .13

Mote: 1. The abowe i an extract of the detailed formal of Cwarler and Year ended Financial
Hasulls filed with the Stock Exchangas under Regulation 33 of the SEBI(LODR) Reguialions,
2015, The full farmad al the Quarler and Year ended Financil Resulls ara available on e
Stock Exchange website |2, wweLbseindiacom & onwebsite of Company wanw, addshop.co
2. Exceptional andior Exfracrdinary items adwusted in the Statement of Profit and Loss in
accordance with Ind-AS Rules | A% Rubes, whichever iz appécable

For , Add-Shop E-Retail Limited
Sdi-

Dineshkumar B. Pandya
Managing Direcior

DiN: 06647303

Date: 22.0:5.2026
Place; Ragkot

STAR MEGA E-AUCTION
FOR SALE OF PROPERTIES

SALE NOTICE FOR SALE OF MOVABLE/IMMOVABLE PROPERTIES

DATE AND TIME OF E-AUCTION : 09.06.2026, 11:00 AM TO 06.00 PM WITH AUTO EXTENSION CLAUSE INCASE OF BID IN LAST 10 MINUTES BEFORE CLOSING

E-AUCTION SALE NOTICE FOR SALE OF MOVABLE/IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 READ WITH PROVISO TO RULE 8(6) & 6(2), 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described (Movable & Immovable Property/ies) mortgaged/hypothecated/pledged/charged to the bank of India.
The constructive / physical possession of which has been taken by the Authorized Officer of Bank of India (Secured Creditor), will be sold on “As is where is”, “As is what is” and “Whatever there is” basis on 09.06.2026

DESCRIPTION OF THE MOVABLE / IMMOVABLE PROPERTIES WITH KNOWN ENCUMBRANCES IF ANY

I\skr)- Name of Borrower / Guarantor & Address & Name of the Branch & Outstanding Dues Description of Properties Rgﬁ;’;’e s:\i"c':

1 |M/s. Latest Creation Pvt. Ltd. - Directors: Mr. Pradipkumar Gangabishan Periwal & Mr. Rajkumar|EQM of All that piece or parcel of freehold Immovable commerciaI'[')ropgrty peing shop No. G-33 on 1st floor, Block C/1 atimeasuring 511 Sq. Ft. ?n the sche.m_e known as "'_I'hPT Ahmt_adabad Rs. Rs.
Gangabishan Periwal and Guarantors Mr. Pradipkumar Gangabishan Periwal, Mr. Krishnakumar 2 8tPtet e T Sor e e b e ormman rees, passages, amenitesand faiiie along with undided ownersirigts, e and nterest n and of 3147000/~ | 3,14,700
Gangabishan Periwal & Mr. Rajkumar Gangabishan Periwal p P b gns ! reas, passages, : g : wnsrship Pgnes, : .

X ) s X , scheme known as “Madhavpura Market” constructed on Non-Agricultural land bearing TP scheme No.14, FP No.103 situate, being and lying at mouje village: Dariyapur-kazipur Taluka city now
Torepay the amount mentioned in the notices being Rs. 27,96,380.49 and further interest & expenses thereon. Taluka Asarwa in the district Ahmedabad-6 (Naroda) in the state of Gujarat owned by Mr. Rajkumar Gangabishan Periwal which is Bounded as under per sale Deed:- On or Towards North: Unit
Authorised Officer: Mr. Arun Kumar _ No. G-32, On or towards South: Unit No.G-34, On or towards East: Road of the Society, On or towards West: Passage (After Passage Unit No. H31) (Property is under Physical Possession).
Ahmedabad Main Branch, Ahmedabad. Mob. : 8986608527 Remaining Amount of Sale to be deposited : RTGS / NEFT/Fund Transfer to credit of A/c No. 200090200000033, Bank of India, Ahmedabad Main Branch, Ahmedabad, IFSC Code : BKID0002000

2 | Mrs. Meerakanwar Narpatsingh Parmar and Mr. Narpatsingh Lakhmansingh Parmar All that piece and parcel of immovable residential property of Mrs. Meerakanwar Narpatsingh Parmar and Mr. Narpatsingh Lakhmansingh Parmar situated on Municipal Se. No. 1327/A/2| Rs. Rs.

To repay the amount mentioned in the notices being Rs. 26,78,833.33/- and further interest & expenses thereon. having Ward No. Kalupur - 1 situated at Survey No. 1032 admeasuring 10-03-36 and 1030 paikee admeasuring 12-54-19 Sq. Mtrs paikee undivided share of land at Kanaji Diwan No Khancho, 14.01,000/- 1,40,100/-
Authorised Officer: Mr. Arun Kumar Raja Mhetani Pole, Kalupur, within limit of Registration District Ahmedabad and Sub-District Ahmedabad -1 (City): Boundaries: East : Property of Survey No. 1029, West : Property of Survey tha) s
Ahmedabad Main Branch, Ahmedabad. Mob. : 8986608527 No. 1031, North : Property of Survey No. 1028, South : Property of Survey No. 1033. (Property is under Physical Possession).

Remaining Amount of Sale to be deposited : RTGS / NEFT/Fund Transfer to credit of A/c No. 200090200000033, Bank of India, Ahmedabad Main Branch, Ahmedabad, IFSC Code : BKID0002000

3 |Keval Anilkumar Prajapati & Parth Anilbhai Prajapati (Guarantor) Al that piece of parcel the Immovable property of Keval Anilkumar Prajapati Flat No. J/401, 4th Floor, Paradise Park, admeasuring about 54.11 Sq.Mtrs. (Build up Area) along with undivided Rs. Rs.

To repay the amount mentioned in the notices being Rs. 14,76,120.25/- and further interest & expenses thereon. share of land 26.83 sq.mtrs. Nr. Vinzol Rly. Bridge, S.P Ring Road, Vinzol, Ahmedabad. lying and situated at Survey No.73/2 (New Block No. 73/2/3), T.P.S.No.73 Vinzol, Taluka Vatva, District 11,29.000/- 1,12,900/-
Authorised Officer: Mr. Praveen Sharma Ahmedabad Sub District Ahmedabad-5 (Narol). Belonging to Keval Anilbhai Prajapati and Bounded as under. East : Staircase, West : Internal Road, North : Flat No J/402, South : Internal Road. =S s
Vatva Ind. Estate Branch, Ahmedabad. Mob. : 9409612215 (Property is under Physical Possession).

Remaining Amount of Sale to be deposited : RTGS / NEFT/Fund Transfer to credit of A/c No. 202690200000033, Bank of India, Vatva Ind. Estate Branch, Ahmedabad, IFSC Code : BKID0002026

4 | Mr. RashmikantA. Patadiya All that piece and parcel ofimmovable property i.e. Flat No. P/404 in Block No. P admeasuring 38.34 sq. mtrs Built up areai.e. 60.20 sq mtrs Super Built up area and undivided share in land of the Rs. Rs.

To repay the amount mentioned in the notices being Rs. 16,73,757.61/- and further interest & expenses thereon. society admeasuring 19.01 sq mtrs in the scheme known as “Paradise Park” lying and situated on the non-agricultural land bearing revenue survey No.73/2 (New Survey No. 73/2/3) 8.73,000/- 87.300/-
Authorised Officer: Mr. Rahul Jindal admeasuring 34055 sq. mtrs. In to divided in 2 parts 1.73/2/3/A and 73/2/3/B and said property constructed on Survey No.73/2/3/B admeasuring 15570 sq. mtrs) allotted T.PS. No. 73 of final 1o '
Mahijada Branch, Ahmedabad. Mob. : 7359707029 Plot N0.38/2/2, Sub Plot No.1 admeasuring 7893.86 sq. mtrs. Situated at Mouje - Vinzol, Taluka- Vatva within registration District and Sub District of Ahmedabad-11 (Aslali). Owned by:

Rashmikant A. Patadia. Boundaries of the Property: East : Flat No. Q-403, West : Flat No. P-403, North : Internal Road, South : Lift. (Property is under Physical Possession).

Remaining Amount of Sale to be deposited : RTGS / NEFT / Fund Transfer to Credit of A/c No. 210790200000033, Bank of India, Mahijada Branch, Ahmedabad. IFSC Code : BKID0002107

5 | Mrs. Nitaben Prakashkumar Thakor All that piece and parcel of immovable residential property of Mrs. Nitaben Prakashkumar Thakor situated on Flat No. C-3/303, admeasuring 47 Sq.Yards i.e. 39.30 Sq.Mtrs. on 3rd Floor together] Rs. Rs.

To repay the amount mentioned in the notices being, Rs. 11,88,760.66/- and further interest & expenses thereon. with proportionate applicable undivided share in the land of scheme known as “SATYAM APARTMENT" a scheme of Vidhata (Rakhiyal) Co Op Housing Society Ltd. situate and lying on freehold 8,33,000/- 83.300/-
Authorised Officer: Mr. Arun Kumar Non Agriculture land bearing Final Plot No. 47 of TP Scheme No. 11, allotted in lieu of Revenue Survey No. 226 and 227 paiki Mouje: Rakhiyal, Taluka: Maninagar in the District of Ahmedabad and e '
Ahmedabad Main Branch, Ahmedabad. Mob. : 8986608527 Registration Sub - District of Ahmedabad - 7 (Odhav) within state of Gujarat owned by Opposite Party and bounded as under: East: Common Passage & Flat No. 306, West: Adj. Wall & Block,

North: Common Plot, South: Margin & Other Property. (Property is under Physical Possession).

Remaining Amount of Sale to be deposited : RTGS / NEFT / Fund Transfer to Credit of A/c No. 200090200000033, Bank of India, Ahmedabad Main Branch, Ahmedabad. IFSC Code : BKID0002000

Inspection Date & Time for Above Mention Properties For Sr. No. 1 to 5: Dt. Dt. 01.06.2026 during 12.00 Noon to 05.00 PM.

TERMS & CONDITIONS :- (1) The e-auction is conducted by PSB alliance through the website: https://baanknet.com/ (2) To participate in the auction, bidders must register themselves on the website by provide accurate and complete information including their name, address. contact details and other required documents.
(3) Bidders must have a valid pan and aadhar card. (4) After successful registration bidder must deposite the earnest money deposit (EMD) as specified for each property. the EMD will be refunded to unsuccessful bidders after the auction. (5) Bidders can place bids on the property during the specified auction period. (6) The
highest bidder at the end of the auction period will be the successful bidder and a communication to this effect will be issued through electronic mode which shall be subject to the approval by the authorised officer of the bank. the successful bidder shall deposit 25% of the sale price on the same day or not later than next working
day (including the emd already paid), balance amount of the sale price has to be deposited within 15 days from the date of confirmation of sale, failing which the bank shall forfeit the amount already paid/deposited by the purchaser (including EMD) in default of payment property may be offered to the second highest offer/bidder or
resold and defaulting purchaser Shall not have any claim whatsoever. any statutory and other dues payable and due on the property/ies shall be borne by the buyer. (7) Incase sale is not confirmed or set aside on any ground whatsoever, the bidder shall bear all the incidental expenses, if any to the sale and purchaser/bidder shall not
be entitled to claim any compensation or damages whatsoever. (8) The interested parties/intending bidder may contact for further details to the authorised officer, bank of india. (9) The decision of the bank/authorized officer regarding sale of property shall be final, binding and unquestionable. the bank reserves its right to
cancel/postpone the sale without assigning any reasons. (10) On payment of entire sale price and completion of sale formalities a sale certificate (as per format prescribed in the SARFAESI rule) will be issued to the successful purchaser/bidder. the successful purchasers shall bear all existing/Previous / future taxes and
Charges, stamp duty, registration fee, incidental expenses etc. for getting the sale certificate registration. (11) This notice is also a notice to the above borrowers/mortgagors/guarantors under rule 8(6) / 6(2) / 9(1) of the security interest (enforcement) rules-2002. (12) The bidders may participate in e-auction for bidding from
their place of choice. internet connectivity shall have to be ensured by bidder himself, bank/service provider shall not be held responsible for the internet connectivity, network problems, system crash down, power failure etc. (13) The intending bidders should make discreet inquires as regards any claim, charge and
encumbrances on the property any authority besides the banks charges and should satisfy themselves about the title, extent, quality and quantity of the property before submitting their bid. (14) If the borrower pays the amount dues to the banks in full before the date of sale, auction liable to be stopped/canceled/withdrawn. (15)
The sale shall be subject to the conditions prescribed in the security interest (enforcement) rules-2002 and the guidelines of the banks in pursuance of the instructions of govt. of india in this regard. (16) Priority will be given to offer of composite lot and bid for plant and machinery will be considered for sale only if no bid is
received for land and building. (17) The bid price shall be above the reserve price and bidder shall improve their future offer in multiple of Rs. 10,000/-. (18) If the final bid amount of any lot exceeds rs. 50 lakh, the auction buyer, while making final payment to bank, has to deduct 1% of the sale price of the
immovable properties as TDS as per section 194 |A of income tax act & remit it to income tax department in the name of bank of india pan no. AAACB0472C & should mandatorily submit challan / taxpayers counterfoil & form 26gb to bank. the buyer shall also bear all other applicable statuary taxes, dues, registration
charges, stamp duty, property tax, society charges & all other similar charges etc. (19) In case of any discrepancy between the english version & vernacular language version, the english version will be preferred. (20) Bidders are advised to exercise caution while submitting the online bids on the day of e-auction.
In any case, once the bid has been submitted the bidder(s) is/are bound to amount submitted and no request/communication will be entertained. (21) As per ‘the registration (Gujarat Amendment) act, 2018, the sale certificate shall be registered in lieu of sale deed. (22) Property Inspection will be available for

only those properties which are in Physical Possession with the bank.

Date : 22.05.2026, Place : Ahmedabad

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT - 2002

The borrower / guarantors are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned / sold and balance dues, if any, will be recovered with interest and cost.

Sd/- Authorised Officer, Bank of India

epaper.financialexpress.com

. Ahmedabad



